Office of the District Magistrate, Shamli

From : District Magistrate

To,

Shamli

The Registrar

National Green Tribunal
Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

Ref. No. : HS-H/OP:"BL()QWG‘)\%{} MZK} o2y Dated : \\-02 ~202Y4

Sub.-Preliminary Report in Compliance to the Notice issued by

Sir,

Hon'ble National Green Tribunal on 02.02.2024 and 08.02.2024 in
O.A. No. 134/2024 Suo Moto matter in re : News item appearing

in Sach Kahun dated 29.12.2023 entitled “TaRE w99 SdeR el ®
Raar® I 5 grar |l

With reference to the subject mentioned above kindly find enclosed

herewith the Joint Committee Preliminary Report in compliance of the Notice
issued on 02.02.2024 and 08.02.2024 by Hon'ble National Green Tribunal in
O.A. No. 134/2024 Suo Moto matter in re : News item appearing in Sach
Kahun dated 29.12.2023 entitled “=eTRig W=H SdhaR deeli @ Raens ariof 3
Erer Al

Encl. : As above.

Yours faithfully
RL S
(Ravindra Singh)
District Magistrate
Shamli
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2

o

.

Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal
and necessary action.
Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

1. Chief Environmental Officer (Civcle-3), U.P. Pollution Control Board, TLucknow for

D/Neeraj Mittal/Letter 2024 Q‘

information.

Wl

District Magistrate

/ Shamli
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Preliminary Report in reference to the notice of hearing by Hon'ble National
Green Tribunal in Suo Moto matter (O.A. No. 134/2024) re : News item
appearing in Sach Kahu dated 29.12.2023 entitled '?fll?ﬂ‘\fr&‘ I 3haR

de31l @ Racw IR A @lrer Jr4i”

In reference to the news item dated 29.12.2023 which appeared in Newspaper
“Sach Kahu”, relating to illegal sand mining/diversion of flow of River Yamuna by the
contractor. It is also stated in the news item that around 30 feet deep pits have been dug
up due to sand mining, sand is being transported in overloaded trucks, bunds have been
damaged due to which flow of River is affected and may be cause floods/damage to the
agriculture crops.

In reference to the above, the sand mining site in question was jointly inspected by
Sub-Divisional Magistrate Kairana, Mining Inspector Shamli and Regional Officer UPPCB
Muzaffarnagar on 09.02.2024. During the inspection, sand mining was found operational.
Inspection report and facts as per the office records is mentioned below :

1. In village Naglarai Ahatmal, Tehsil Kaiarana, District Shamli, one sand mining lease
is in operation with the name of M/s Devansh Infra, Gata No. 20, 57, 58, 59, 61m,

62, 67m, 68, 69, 70, 71, 72, 73kh, 82m, 83, 84, 314m, 86, 87, 88, 306, 310, 311,

312m, 313m, 317m, 321m, 322/39 (Gata No. 85, 273, 320 Area 0.30Ha for Haulage

road), Village Nagla Rai Ahatmal, Tehsil Kairana, Distt. Shamli with Total area of

24 .92 Hectare (64.07 Acre) and Minable Area of 17.56 Hectare.

2. The above sand mining lease has been granted by District Magistrate Shamli
(Mining Department) Dated 04-03-2020 (Annexure-1).
3. The above sand mining has been granted Environmental Clearance for sand mining

along River Yamuna bed for above mentioned Gata Nos. of Village
NaglaRaiAhatmal, Tehsil Kairana, Distt. Shamli by SEIAA through reference no.
559/Parya/SEAC/4662/2018 dated 22.01.2020 and granted Consent to Operate
under Water and Air Act by UPPCB vide reference no. 104918/UPPCB/Circle3
(UPPCBHO)/CTO/water/SHAMLI/2020 dated 01.04.2021 and 104917/UPPCB
/Circle3(UPPCBHO)/CTO/air/'SHAMLI/2020 dated 01.04.2021 which is valid till
31.12.2025. Environmental Clearence and CTO orders are annexed as
Annexure-2 and 3 respectively.

4, The above complaint in question were previously submitted to District

Administration Shamli on 29.12.2023. In reference to which, inspection by District
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Administration was carried out on dated 08.01.2024 and according to the report, it

was observed that sand mining by the authorized licensee M/s Devansh Infra has

been carried out within the limits of area as permitted in the license. As per the

status observed during inspection of the site, the facts highlighted in the complaint

were not found true/factual. Hence, the complaint was recommended to be

disposed. Complaint and site inspection report is annexed as Annexure-4.

5. In reference to the above OA/the news item, re-inspection of the site has been
carried out by Sub-Divisional Magistrate, Mining Inspector and Regional Officer
UPPCB on 09.02.2024. Specific facts observed during the inspection in reference
to the facts highlighted in the tabulated below along with the site photographs :

S.No. |Specific Complaint Point |Facts Observed

Contractor has installed
bunds which is affecting the
flow of the river.

No bunds have been observed which has been
installed by the unit M/s Devansh Infra. The site
photograph of the lease area is below :

: " [0 ors Mb c &
Sy M ap Camera

*% Kurar, , India
= 8 Kurar, 132103, India
£ Lat29.414717°
| H Long 77133019°
Google ! 09/02/24 11:21 AM GMT +05:

i

20 to 30 feet deep wells/pits
have been crated due to
illegal sand mining by the
licensee.

The joint committee has surveyed the whole mining
area and did not find any deep pits/wells dug up till
20-30 feet in the area. Also, joint committee has
observed that the sand mining has been done by the
licensee within the permissible limit of maximum 3.0
meter. The photograph taken during inspection is as
below :
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S.No.

Specific Complaint Point

Facts Observed

e~
{4 6Ps Map Camera

"~ Shamli, Uttar Pradesh, India
Unnamed Road, Uttar Pradesh 247774, India
Lat 29.413498°
Long 77.13419°
09/02/24 11:26 AM GMT +05:30

o]
= il GPS Map Camera

Shamli, Uttar Pradesh, India

Unnamed Road, Uttar Pradesh 247774, India
= Lat 29.413589°
“ Long 77134171°

09/02/24 11:25 AM GMT +05:30

Overloaded vehicles have
destroyed
fields.

the agriculture

As per Mining Department data, the trucks have been
loaded only uptill the permissible limit and no
overloading has been found during surprise inspection
which is carried out by Mining Department from time to
time.

For the surveillance of overloading vehicle,CCTV and
weigh bridge is installed and integrated to command
centre, Directorate Geology and Mining, Lucknow.
Photograph is as below :
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S.No.

Specific Complaint Point

Facts Observed

Also, no agriculture fields found damaged during the
inspection. The photographs

lands is as below :

o sps‘n c:
a ap Camera

Naglarai Ahatmali Kadem, Uttar Pradesh, India

= Unnamed Road, Naglarai Ahatmali Kadem, Uttar Pradesh 247774, India
Lat 29.420746°

8 Long 77139154°

; 09/02/24 11:35 AM GMT +05:30

.
[E) ops Map camera

Naglarai Ahatmali Kadem, Uttar Pradesh, India

Unnamed Road, Naglarai Ahatmali Kadem, Uttar Pradesh 247774, India
Lat 29.42047°

Long 77139622°

09/02/24 11:39 AM GMT +05:30
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S.No. |Specific Complaint Point |Facts Observed

iv. |Bunds created by the|Bunds, which have been developed by the Irrigation
irrigation  department for|Department were not damaged. Also, from time to
protection by flood, have|time, repair work has been carried out by Licensee as
been damaged by the|per the requirement. Photograph of bund is as below :

Licensee.

Naglarai Ahatmali Kadem, Uttar Pradesh,
Eidgah Rd, Naglarai Ahatmali Kadem, Uttar Prades

PM GMT +05:30

The above factual report is put up for perusal and necessary action please.

g?,,. ¢ -

(Brijes ﬁar Gautam) (Ankit Singh) (Swapnil Yadav)
Mining Inspector Regional Officer ' Sub-Divisional Magistrate
Shamli -UPPCB, MZN Kairana, Distt. Shamli
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ANNERORED.

state Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U,p,
Vineet Khand -1, Gomti Nagar, Lucknow - 226 010
Phone 1 91 522-2300 541, Fax - 91-522-2300 543
To, I mail - doeuplko@yahon com

Wehsite - www seiaaup.in

Shri Kuldeep Singh, '

$/0 Shri Chand Singh,

R/o 143, Udpur, P.O.. Udpur,

District- Shamii, U.p,

Ref. NO----&-.\.Q...../Parya/ssAc/assz/zom Date: g (j/,lanuarv, 2020

Sub:  Environmental Clearance for Sand/Morrum Mining along Yamuna River Bed, Gata No.-
20,57,58,59,61m,62,67m,68,69, 70,71,72,73kh, 82m, 83,84,314m,86,87,88, 306,310, 311, 312m, 313m, 317m,
321m,322/39 at Village- Nanglari Atatmal, TehslI- Kairana, District- Shamli, {Leased Area- 24.92 Ha).
Dear Sir,
Please refer to your application/letter dated 10-02-2019, 05-03-2019, 23-04-2019, 09-10-2019, 10-10-
2019 & 06/01/2020 addressed to the Secretary, SEAC, Directorate of Environment, U.P,, Lucknow on the subject
as above. The State Level Expert Appraisal Committee considered the matter in its meetings held on dated
11/10/2019 and SEIAA meeting dated 08/01/2020
A presentation was made by the project proponent along with their consultant M/s PARAMARSH
(Servicing Environment and Development). The proponent, through the documents submitted and the
presentation made, informed the committee that:-
1. The environmental clearance is sought for Sand/Morrum Mining along Yamuna River Bed, Gata Me.-
20.57,58,59,61m,62,67m,68,69, 70,71,72,73kh, 82m, 83,84,314m,86,87,88, 306,310, 311, 312m, 313m,
317m, 321m,322/39 at Village- Nanglari Atatmal, Tehsil- Kairana, District- Shamh, (leasad Area- 24 92
Ha).
2. The terms of reference (TOR) in the matter were issued by SEIAA vide letter no.
139/Parya/SEAC/4662/2018, dated 03/07/2019.
3. Public hearing organized on 05/09/2019. EIA report submitted on 04/10/2019.
4. Salient features of the project as submitted by the project propon=nt;

"1, On-line proposal No, Wil SIA/UP/MIN/92323/2019 3 =
_2. File No. aliotted by SEIAA, UP. 4642 s =y
(3. Name of Proponent M/s Devansh Infra/109104 . —‘*—‘i
; 4. Full correspondence address of proponent and | Sri Kuldeep Singh s/o Sri Chand Singh i
| mabhile no. R/0 143, Udpur, P.O. Udpur, Shamli U, p. !
(5 Nawis of Project Sand/Morrum Mining aiong River Yamunnﬂ:G—aE—NﬁO, 57, ,T
53, 59, 61m, 62, A7m, 68, 69. 70, 71, 72, 73kh. 82m, 83, 8a, ]

314m, 86, 87, 88, 306, 310, 311, 312m, 313m, 317m, 321m,
‘ 322/39 (gata no 85, 273, 329 area 0.30ha for Raulage road) |

! al Village - Nanglarai Ahatmal, Tebhsil- Kairana, District-
Sy, T e TR
|J 6 Project location (Plot/Khasra/Gatu No.) Gata No. 20, 57, 58, 59, 61m, 62, 67m, 68, 69, 70, 71, 73"
‘ 73kh, 82m, 83, 84, 314, 86, 87, 88, 306, 310, 311, 312m, |

} 3L3m, 317m, 321m, 322/39

7. NameofRver JYamuna - Yo
18 Name 6'%&",. e .| Naglaral Ahatmal - L
9 Tehsil oo | Kalrana . !
0. Oistlet__— T shaal e E ,
11. Name of Minor Mineral o Sand/morrum mining lmd -
: 12. Sanctioned Le'a:.:t_ai‘_A-re_a -, 24.92Na (64.07 acre) i d _H_%____: S _
l 13 Mﬁeable Area (In HEJ) . ) ; ”‘.56, ha. o mim—_ o

| 34, Zero level mRL




P oS

.// \\
£.C for Sand/Morrum Mining along Yamuna Rivar Il_qc_l,ﬁG_pﬁquNo'-ZO,?7,58,Sﬁ,ﬁl"?L52,67fﬂ163.£_94_2%7_f1J23L-,351}\l
T a2, 83,84,314m,86,87,88, 306,310, 311, 312m, 313m, 317m, 321m,322/39 at Village- Nanglart Atatma, \
Ml Tehsil- Kalrana, Dlstrlct: Shamll, (Leased Area- 24,92 Ha).

Higlmsi mRL Is 236.4° |
| | towest mRuis 229.5°

| T6. Pilar Coordinates (Verified by DMO) 29° 24.705"N 10 29" 25 381N J
77°8.089"E to 77° 8.361"E il W

12 T;\tar(;éol‘n-gicalEégg;\ees ' 623544 mld_"________ ot 1
; albel & et |

15 Max. & Min mRL within lease area

IS Total Nineable Reserves | 3g4886m’ :
(19 Total Proposed Production | 1772200 m’ 5 Year) W
20, Proposed Productionjyear | sasdom’ ]
. 21. Sanctioned @ﬁo‘&?ﬁ?@é&"_w 4 years o = e
. 42 Productionofmine/day | 1417 m’ J
23.]}'_Igtﬁhﬂcg of-idi—r;i—rrg_k 1 i ' Opencast semi-mechanized . _J
24 No of working days il o
23 Working boliesfday T | S NI | A
3T T e i, ity s . .
_ 7 Nooof venigles mevement/days - m- w0 Lo TR S |~ e
_28. Type of Land | Govt/Non Forest Land o ]
_28. Ultimate Depth of Mining 3.0m s !
_30. Nearest metalled road from site 1.00 Km . L i
' 31 Water Reguirement PURPOSE ‘ REQUIREMENT (KLD) _
Drinking | 0.85 KLD @10 LPCD e
! Suppression 12.00 KLD @1.0 litin 1 sgm far 400m 12 {
] . of dust time a day) _ e =
! | Plantstion | 0.525 KLD @ 5 hit/plant |
-y __|Totar_ 1337510 - ) ]
32. Name of QCI Accredited Consultant with Paramarsh Servicing Environment and Developmenrt !
QCl No 116 |
! pericd of validity. ) 01 May 2021 !
| 33. Any litigation pending against the project or | No T T e _h__f
i

__iandin any court e, | }
f_343_, Detarls of 560 m Cluster Map & certificaie ’ i
; verified by Mining Officer ‘

Lﬁszétails of Lease Area in approved DSR

| 36. Proposed CER cost e

Letter No-2984/Kh - Vi 2619 dated 0971072019

Page No- 07 e W ] T
2.4 lacs (2% of Total Cost) )
Capital cost - 5.35 lacs/anhum

Recurring Cost- 8.61_|a_k!1_/_a_qg_um

, 37. Proposed EMP cost
|

e i i ]

| 38._Length and breadth of Haul Road ,._..-__,_.__J_l@}f'i“._ﬁ[‘ﬂi‘f‘.‘.._”_.___w T !
! 35 TrtalNo. of Plant | |25 T T e sy
) 5. The mining would be restricted to unsaturated zone only ahove the phréér_u:"@‘a'ié?m}?é' \\EIT}‘O“]
intersect the ground water table at any point of time,
6. This project does not attract any of the general conditions applicable on mining projects specified in ElA

Notification 14/09/2006.
The ining operation will nol be carried out In salely 2one of any bridge or embankment o iy eco-fragile

zone such as habitat of any wild fauna,

2. There is no litigation pending in any court regarding this project.

9. The project proposal falls under category~1(a) of FIA Notification, 2006 (as amended),

Based on the recommendations of the State Level Expert Appraisal Commlttee {meeting held on L1/10/2019
on the above said project, the State Level Environment Impact Assassment Authority (meetings held on dated
08}/01/2019 has decided to grant the Environmenlal Clearance to the title project for collection of 354440
m’fannum is proposed from mining lease arca 24.92 hia subject to oflective Implementation of the following

General Condlitions and specific conditions:
General Conditions;-

/

* (/;,1 Ly o

e Page £ of e




10.
1L
12,

13.

14,

15.

16.

17,

18,

19.

20.

21.
22

23s

tor 3_{}_!1_(‘1”\"_0[[_\1 m M

_lni‘rm,njong YMC\.I‘!]I,I__IM_ River Bed, Gara No.-20,57 58
o ST S I
,86,87,88, 306,310, L, 31, 313, 317m, 321

139,61m, 62,67m,68,89, 70,71,72,73kh,
T_O_hs_i_{-_‘l@l,rgna, District. Shamll, (Le

M,322/39 at Village- Nanglari Atatmal,
asod Area- 24,92 Ha),

This environment;| clearance is subject 1q

District Adminislralion/Mining Department,

Forest clearance shall be t

Any change in Mining,
mining

allotment of mining lease In favour of project proponent by

aken by the Proponent as necessary under |law.
area, khasr

a humbers, entailing capacity
techinology, modernization ang scope of working sh
as pfz‘r theprovisions of EIA Nolification, 2006 (as amended)
Z;Epcgsne]:::tmg area will be‘jointly demarcated at site by project proponent and officials of Mining/Revenue

| 'EL prior to starting of mining operations, Such site plan, duly verified by competent authaority
along-with copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site, A
copy of site plan will also be submitteq to SEIAA within 2 pe
Mining and loading shall pe don

addition with change in process and or
all again require prior Environmental Clearance

riod of 02 months.
e only within day hours time.

Parking of vehicles s

hould not be made on public pl
No tree-felling will b

e done in the leased area, except only with the permission of Forest Department,
No wildlife habitat will be infringed. -
"It shali be ensured that excavation of minor mineral does
-tharacteristics of the river bed /basin, where mining is carried out, -
It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and flow
pattern of the river water significantly,
It shall be ensured that there is no fauna dependant on the river bed or areas close to
A report on the same, vetted by the competent authority shall be submitted to th
within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and SEIAA
within six months,

aces.

mining for its nesting,
& RO, PCB and SEiAA

dversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within si
mining shall not be carried out.
Adequate protection against dust and other environmental pollution due to mining shall be made so that
the habitations (if any) close by the lease area are not adversely affected. The status of implementation of
measures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completeq before
the start of sand mining, v i
Need-based assessment for the nearby villages sh

all be conducted to study economic measures which can
help in improving the quallty of life of econo

mically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training ui.. ...

a part of such program me. The project proponent shall provide separate budget for community

development activities and income generating programmes.

Green cover development shall be carrled out following CPCB guldelines Incly

and in consultation with the local DFO/Herticulture Officer,

Separate stock piles shall be

green cover/tree plantation, 7

Dispensary facilities for first-ald shall be provided at sita,

An Environmental Audit should be annually carrled out during the operational phase and submitted to the
AA.

iile District Mining Officer should quarterly monhor compliance of the stipul

proponent will extend full cooperation 10 thae Districl Mining Off

TN

ding selection of plant species

maintalned for excavated top soll, if any, and the top soll should be utilized for

ated conditions, The project
Icer by furnishing the requisite

Pape3nia

rmm s s tir
o



26.

27,

28.
29,

30.

3%

52,

33

34.

35;

36.

38.

39,

40,

E.C for_Sand/Morrum Mhﬂnx_a!om&.)'_n_!mm

2 River Bed, Gata No.-20,57,58,59,61m,62,67m,68,69, 70,71,72,73kh \
82m, 83,84,314m,86,87,88, 306,310, 311, 312m, 313m, 317m, 321m,322/39 at Village- Nanglari Atatmal,
Tehsil- Kalrana, District. Shamll, {Leased Area- 24.92 Ma).

damunimnmnnn/nmnilm ing e
Officer will report to SCIAA,
The project Proponent shall submit s

hotts. In case ol any violations of stipulated conditlons, the District Mining

Ix maonthly reports on the status of compliance of the stipulated
environmental clearance conditions Including results of monitored data (both In hard & soft copies) to the

SEIAR, the District Officer and the respeclive Regional Office of the State Pollution Control Board by 1st
June and 1st December every year,

A copy of the clearance letter shall be se
Municipal Corporation and Urban Local Body,

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated hefore discharging into
water bodies the treated efflyent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise leve! to the limits prescribed by C.P.C.8, :
Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.
Maintenance of Village roads through which transportation .of minor minerals.is to be undertaken, shall be
tarried-out by the project proponent regularly at his own expenses,

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion, if any, shall be carried-out with geo textile matting or other suitable material.
Corporate Environmental Responsibility (CER) shall be prepared by the project proponent and the details of
the various heads of expenditure to be submitted as per the guidelines provided in the recent CER
notification Ne. 22-65/2017-1A.1I] dated 01/05/2018. Work to be executed with installation of five hand
, solar light in villages of streets, construction of two numbers of toilets at the
primary school with name displayed and address and details of beneficiary and gram pradhan alang with
phone number, photographs should be submitted to Directorate as well as to the District magistrate / Chief
Development officers,
Possibility for adopting nearest three villages shall be explored and details of civic amenities such as roads,

drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted within
02 months from the date of issuance of Environment Clearance,

The funds earmarked for environmental protection measures should be kept in separate account and

should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District minas Officer, concern Regional Officer of UPPCB and SE1AA
within 02 months,

Environmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 1972 from
the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the arca, Based on the observations so
made, if turtle nesting is ohserved, necessary safeguard measures shall be taken in consultation with the
State Wildlife Department. For the purpose, awareness shall be created amongst the workers about the
nesting sites so that such sites, if any, are Identified by the workers during operations of the mine for taking
required safeguard measures, In this regards, the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river hed
material and ensure that due to this activity the hydro geological regime of the surrounding are
he affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for withdrawal
of requisite quantity of water (surface water and groundwater), required for the project.

Appropriate mitigative measures shall be taken to prevent pollution of the rver
State Pollution Control Board. It shall be ensured that there is no leakage of oil
the vehlicles used for transpartation.

Vehicular emissions shall be kept under control and regular|
shall not he overloadad. /»

AN )
\,_______,/\
e "...k‘/
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nt by the proponent to concerned Panchayat, ZilaParisad/

a shall not

In consuitation with the
and grease In the river from

monitored. The vehicles carrying the mineral




42

43.

44

46.

47.

48.

i Sau_d/_Mqrﬁrun_\M

Inln
gg’T]“Bj-IE_qLingm ning ﬂlouu Ynn_u!nn

_8_613_?,83‘ 3_(15‘31

River pog G
2| Ma 205 596

K 0, 311,_;12.15‘313mNsoiyi?'s;ijﬂ,wmun,ﬁz,b?m,ﬁﬂ,m. 70,711,972, 7 3h
Tehsil: Kpirg Ly e A AIM, 321m,322/39 41 v A e
Provision shay b B ‘_ﬂﬂ;_[_)is_mu_._s,mmll‘ (Leasod nr;n- 2{/{.9,23%-'}'9” o i
: “1Be made for il il |
ilnfrTls'tructure e thse[ hcluflslng of construction labour within the site with all necessary
calth care S
: are, criche ore i ooking, mobile tollets, mobile TP, safe drinkin water, medical

Circular Dateq 1 22-09-2008 regar :

living ;
5 hrerind ; j ding stipulation of condition 1o improve the
Personne| working in ruction labour at site)

Provided with ade
surveillance progra

dareas o . ,
should wegr Protective respiratory devices and they should also be

quate traipj i
hing and information on salely and health aspects. Occupational health

m of t
Xposure to g : € workers should be undertaken periodically to observe any contractions due to
'd take correctjye measures, if needed.

A copy of the
. e clearance letter shall
Municipal Corporation shall be sent b

representations, if any, w
on the website of the Can
The environmentay stateq
submitted by the project
Environment (Protection

y the proponent to concerned Panchayat, ZilaParishad/

Urban Local Body and the Local NGO, if any, from whom suggestions/

ere received while processing the proposal. The clearance letter shall also be put

pany by the proponent.

nent for each financial year ending 31st March in Form-V as is mandated to be

Proponent to the concerned State Pollution Control Board as prescribed under the

- : ) Rules, 1986, as amended subsequently, shall also be put on the website of the
pany along with the status of compliance of environmental clearance conditions and shall also be sent

to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total leased

area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen

the embankment. '

Safety measures to be taken for the safety of the people working at the mine lease area should be given,

which would also include measure for treatment of bite of poisonous reptile/insect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ESI
as per rule.

Specific Conditions:

1- Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly complied.

2- The project proponent shall obtain the forest clearance and permission of Central and State Government
as per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

3- Environment management should be in accordance with the present environment status of the project.

4-  Selection of plants for green belt should be on the basis of pollution removal index.

5- No mining activity should be carried out in-stream channel as per SSMMG, 2016.

6- Pakka motorable haul road to be maintained by the project proponent.

7- A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the
contro! of a Seniar Executive, who will report directly to the Head of the Organization.

8- Permission from the competent authority regarding evacuation route should be taken.

9- Project proponent should ensure survival of tree saplirigs. Mortality should be replaced from time to
time.

10- Site Pit photographs should be submitted with date, time and point coc 15 ate wiehi 1m0 .

11- One month monitoring report of the area for alr quality, water quality, Noise level, Besides flora & fauna
should be examined twice a week and be submitted within 45 days for a record.

12- Provision for ¢ylinder to workers should he made for cooking,

13- The capacity of trucks/tractor for loading purpose will be in tonne$ as per Transport Department
applicable norms and standard fixed by the Government.

14- Provide suitahle mask to the workers.

15- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.

16- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. :

17- The project proponent shall In 2 years conduct detailed replenishment study duly authenticated by a QCl-
NABET accredited consultant, and the District Mines Officer,

18- Provision for two toilets and hand pumps should be made at mining site.

19. Drinking water for workers would be provided l)‘y tankars,

B
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E.C. for Sand/Morrum Mining along Yamuna River Bed, Gata No.-20,57,58,59,61m,62,67m, 68,69, 70,71,72,73kh,
82, 83,84,314m,86,87,88, 306,310, 311, 312m, 313m, 317im, 324m,322/39 at Village: Nanglarl Atatmal,
Tehsll- Kalrana, District- Shamll,_(Leased Arca- 24.92 Ha).

A0 Mining should be done by Bar scalping methods extraction (typlcally 0.3 -0.6 m or 1 - 2 ft) as per

sustainable sand mining management guidelines 2016.

21- Abuffer/safe zone shall be maintained from the habltation as per mining guldelines.

35,

by the project proponent and the details of the various heads of expenditure to be submitted as per the

guidelines provided in the recent CER notification No. 22-65/2017-IA.111 dated 01/05/2018. Work to be

cxecuted with installation of five hand pumps for drinking water, solar light in villages of SEREELY,
construction of two numbers of toilets at the primary school with name displayed and address and details
of beneficiary and gram pradhan along with phone number, photographs should be submitted to

Directorate as well as to the District magistrate / Chief Development Officers, Shamli, U.P.

23- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report,

24- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as ong of the activity in CER.

253- The excavated mining material should be carried and transported in such a way that no obstruction te
the free flow of water takes place. Suitable measure should be taken and details to be provided to

concern Department,

26- Width of the haul road shall be more than 6 meter.
27- Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower

than the approved rate of production, then the mining activity/production levels shall be decreased /
stopped accordingly till the replenishment is completed.

28- The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National
park/ Sanctuary prior permission of statuary committee of National board for wild life under the
provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of work.

29- If in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster provided by the
competent authority is found false or incorrect then punitive actions as per law shall be initiated against
the authority issuing the cluster certificate.

30- The Environmental clearance will be co-terminus with the mining lease period.

31- Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild
Life (NBWL) even if the eco-sensitive zone is not earmarked.

32- To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

33- Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI

and should be submitted to SEIAA/SEAC, Secretariat as earliest.

34- In case it has peen found that the E.C. obtained by providing Incorrect information, submitting that the
distance between the two adjoining mines Is greater than 500mt. and area is less than 25ha, but factually
the distance Is less than 500 mt and the mine Is located in cluster of area equal or more than 25ha, the
E.Cissued will stand revoked.

35- The project proponent shall in 2 years conduct detalled replenishment study duly authenticated by a QCI-
NABET accredited consultant, and the District Mines Officer which shall form the basis for midterm
review of conditions of Environmental Clearance.

36- The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for
mining purpose. No drilling/blasting should be involved at any stage,

37- It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever
is less, shall be left on both the banks of precise area to control and avoid erosion of river bank, The
mining is confined to extraction of sand/moram from tht_a river bank only.

33- The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-grological regime of the surrounding area shall not

e affected.
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E.C. for Sand Morrtum
s2m, § M“““ﬂﬂpﬂ Yamuna River Bed

3.84,314m,86 2Qata No.-20,57,58, 59 ¢1 62,67m,68,69, 70,71,72,73kh
—l== 7 88 “"l—‘-‘——f—-—l--—wm_ 1 mrw i a2 0 Ly i
L_L‘“"‘"—‘T—Q—hsaiﬁiillroél_l._ill_nz 313m, 317m, 321m,322/39 1 Village. Nanglari Atatmal,

ana, District- Shamll,ﬁ{_tggggigrea- 24,92 Ha),

—_— L T1d

40- The project Proponent
Provision thereof shall 1y
41- The Project proponent
adequate training and in
Workers Engaged in the p
health examination of th

shall ensyre that wh
& strictly followed,

Will provide personal protective equipment (PPE) as required, also provid
formation on safety and health aspects. Periodical medical examination of the
roject shall be carried out and records maintained. For the purpose, schedule of
43- The criv - e workers should be drawn and followed accordingly. Ty _

ical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone

shall be monitored periodically. Further, quality of discharged water if any shall also be monitored [(TDS,
DG, pH, Fecal Coliform and Total Suspended Solids (T55))].
43- Effective safeguard me

erever deployment of labour attracts the Mines Act, the

asures, such as regular water sprinkling shall be carried out in critical areas prone

1o air pollution-ang having high levels of particulate matter such as loading and unloading point and all
transfer points. Extensive water sprinkling shall be carried out on haul roads “a "ot

44- 1t should be ensyred that the Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard.

45- The extended mining scheme will be submitted by the proponent before expiry of present mining plan.

46- Four ambient air quality-monitoring stations should be established in the core zone as well as in the

buffer zone for monitoring PM10, PM2.5, SO2 and NOx, Location of the stations should be decided based
on the meteorological data, topographical features and environmentally and ecologically sensitive targets
and frequency of monitoring should be undertaken in consultation with the State Pollution Control
Board,

47- Common road for transportation of mineral is to be maintained collectively. Total cost will be

shared/worked out on the basis of lease area among users.

48- Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged for
the project work.

49- Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project activity

will be separately storage in bins and managed as per Solid Waste Management rules.

50- Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

51- Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project,

52- Digital processing of the entire lease area in the di
regularly once in three years for monitoring the
Mining, Govt. of Uttar Pradesh. The record of su
Regianal office of MoEF, SEIAA, U.P. and UPPCB. ‘

53- A copy of clearance letter will ‘be marked to concernad Panchayat / loca! NGO,
suggestion / representation has been recelved while processing the proposal. The ¢l
also be put on the website of the company,

54- State Pollution Control Board shali display a copy of the clearance letter at the Re
Industry Centre and Collector’s office/Tehslldar’s Office for 30 days,

55- The project authorities shall advertise at least in two local newspapers wide
shall be in the vernacular language of the locality concerned, within 7 days o
letter informing that the project has been accorded environmental clearance
letter is available with the State Pollution Control Board and
http://www.seiaaup.in and a copy of the same shall be forwarded t
located in Lucknow, CPCB, State PCB.

56- The MoEF/SEIAA or any other competent authorlty may alter/modify the above condition
any further condition in the interest of ehvironment protection,

57- Concealing factual data or submission of false/fabricated data and fallure to comply with any of the
conditions mentioned above may resull in withdrawal of this clearance and attract action under the

provisions of Environment (Prolecléon}_/\:cl;g&r/
{ ta
L G

strict using remote sensing technique should be done
change of river course by Directorate of Geology and
ch study to be maintained and report be submitted to

if any, from whom
€arance letter shaj|

gional office, District

ly circulated, one of which
fthe Issue of the clearance
and a copy of the clearance
also at web site of the SEIAA at
o the Regional Office of the Ministry

s Or stipulate
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£.C. for ﬁ;}".‘]ld;;\fgj[;m':’tg‘:i;{;n;g|\§6Y}.1§\lun_n River Bed, Gata No.-20,5 ?,58,59,01m,6Z,G?m,ﬁ&_ﬁ_ﬂ;_.@:l}ﬂtmin’
314m,8G,87,88, 306,310, 311, 312m, 313m, 317m, 321m,322/39 at Village- Nanglari Atatmal,
Tehsil- Kalrana, District- Shamli, (Leased Area- 24.92 Ha).
= ;\r.w _“‘Ppcal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 11 of the National Environment Appellate
Authority Act, 1997.
%9- Waste water from potable use be collected and reused for sprinkling.
‘jo' During the school opening and closing time vehicle movement will be restricted.
61- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river
bank. A condition can be imposed that mining will be done from river activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone 2>
required/prescribed/identified under law. In case of violation, this permission <hall automatically deem to be
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance R
automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (prevpmtion
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Frotection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rufes made

there under and also any other orders passed by the Hon'ble Court: of L.aw relating to the subject mattar
he project proponent will have to subinit approved plans and proposals incorporating the conditions

specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MOEF
reserves the right to revoxe the environmental clearance, if conditions stipulated are not implernented to the
satisfaction of SEIAA/MOEF. SEIAA may impose additional environmental conditions or modify the existing ones, if
necessary.

atter as per provisions of Gazette Notification

This is to request you to take further necessary action in m
No. S.0. 1533(F) dated 14/09/2006, as amended and send regular compliance reports to the authority as

prescribed in the aforesaid notification.

Member Secretary, SEIAA
/Parya/SEAC/4662/2018 Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira

Paryavaran Bhawan, Jor Bagh Road, Aligan], New Delhi.
Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya

3.
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand
Gomti Nagar, Lucknow. :
5. District Viagistrate, Shamli, U.P.
6. Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

{Ashish Tiwari)
Member Secretary, SEIAA
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;;;% UTTAR PRADESH POLLUTION CONTROL BOARD
ﬂf Building. No TC-12V Vibhutl Khand, Gomtl Nagar, Lucknow-226010
e Phone:0522-2720828,2720831, Fax:0522-2720764, Emall: Info@uppeb.com, Website: www.uppeb.com

i | CONSENT ORDER PFNNEXOREZ
ilh L it
: Dated : 01/04/2021

R 3/ UPPCB/Circle3(UPPCBHO)/CTO water/
SHAMLL2020
To,

Shri KULDEEP SINGH

M/s DEVANSH INFRA

Gata No
20,57.58,50,61m,62,67m,68,69,70,71,72,73kh,82m,83,84,314m,86,87,88,306,310,31 1,312m,313m,317m 32
1m,322/39(gata no 85, 273, 320 area 0,30ha for haulage road) Village Nanglarat Ahatmal Tehsil Kalrana

SHAMLI

Sub: Consent under Section 25/26 of The Water (Preventlon and control of Pollution) Act, 1974
{as amended) for discharge of effluent to M/s. DEVANSH INFRA

Reference Application No :9607105 Dated :01/04/2021

1.  Fordisposal of effluent into water body or drain or land under The Water {Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DEVANSH INFRA is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to

 general and special conditions mentioned in the annexure ,in refrence to theirforesaid application .
This consent is valid for the period from 01/01/2021 to 31/12/2025 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Contro! Board
reserves its right and powers to reconsider/amend any or all condltions under section 27(2) of tha
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

W

For and on behalf of U,P. Pollution Control Board
Nishi Kumar Chauhan S ot

; CEO
C3.

Enclosed : As above
{conditlon of consent):

Copyto:  Regfonal Officer, U.P, Pollution Control Board, Muzaffamagar,
i ~ DAty i by N K

Nishl Kumar Chavhan Owaus
Date NOTHAHY IXEE 4385y

- CEO
C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.DEVANSH INFRA -#::Ie

Consent Order No. 9607105/ Water

4(a)

4(b).

Dated : 01/04/2021
CONDITIONS OF CONSENT

This consent Is valid only for the approved productlon capaclty of Minlng of Sand -354440 Cublc
Meter/Annum.

The quantity of maximum daily effluent discharge should not be more than the following :

: Effluent Discharge Detalls _ -
S.Ne Kind of Effulant Maximum dally | Treatment facility and
: | discharge KL/day | discharge point
1 Domestic 1KLD |  SepticTank

Arrangement should be made for collection of water used in dpraz:-ess and domestic effluent
separately in closed water supply system. The treated domestic an industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent, It should also be ensuced that domestic effluent should not be discharged In storm water
i :

The domestic effluent should be treated in treatment piaﬁé so that the should be in conformity with
the following norms dated treated effluent .

| Domestic Effalant
S.No Parameter Standard
1 Quanlity of Discharge . 1KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant _
5.No i} Parameter Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before Uts disposal with treated industrial
effluent so that it should be accerding to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatary . .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used In manufacturing process of the industry

The method for collecting industrial and domestic effluent and lts analysis should be as per legal

Indlan standards and its subsequent amendments/standar bt mdar T i
(Protection) Act, 1986, q endments/standards prescribed under The Environment

The treated domestic and Industrial effluent be mixed (as per the provisi f Conditlon Neo. 2) and
disposed of on one disposal polnt, This comman effluent cgs csaiprg;x? s?tr;su?é h ik
flow meter/V Notch for measurlng effluent and its log book be o ey -
The Unlt will flle the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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£+js consent Is valld for Mining of Sand -354440 Cubic Meter /Annum, |
2. Industry shall ablde by directions %V&Zl by Hon'ble Supreme Court, High Court, Natlonal Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollutlon Control Board for protection
and safeguard of environment from time to time,
3. To control the dust emission proper size
operation will be essentlal during the process perlod,
4. In case of D.G. Set operation {t will ensured that any type of emisslon will not be the cause of
public nuisance and environmental deterloratlion. The Canopy and proper exhaust stack shall
malntained according to resides and human settlement of nearby area.
5 Enduség} shall comply the all condition of Environmental Clearance Issued by SLEIAA dated-
22.01.2020, :

6. The Board reserves the right to revoke thils consent to establish which Is beintg granted to the sald
indusﬁg;} atany lime in case If the Industry Is violating any of the condltions of the consent to
establish.

7. In case of violation of above me
withdrawn in accordance with law.

8. Industry shall submit first compliance report with respect to conditlons Imposed within 30 days of
issue of this permission. ' _ y
9. Industry shall submit monitoring reporis of all stacks and ambient alr quality from a certified ‘
Zappr;wed laboratory under E.P. Act 1985 within a month of starting the commercial production in
the plant.

10. Industry shall comply

: : with various provisions of Air (Prevention and Control of Pollution) Act
1581 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P, Act 1986, .

11. The unit shall obtain prior consents In the event of aaér

water sprinkler and dust arrester shall be Installed and its

ntloned conditlons or any public complalnt the consent shall be

; addition of new emission generation

12. The industry shall submit the permission from the CGWA/State Ground Water Authority within
3 months failing which consent shall be deemed automatically cancelled,

13. Industry shall not use more than 2 KLD

_ water for domestic purpose and shall not use more than
12 KLD water for dust suppression progess. - :

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sels or alteration of existin mission sources I
accordance with section- 21/22 of air Act 198] (a ‘ bt o -

(as amended respectively).
14. Industry shall comply the all conditions impo: 8 vely)

sed In the NO

Issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board .
Nish! Kumar Chauhan ua T e
Dl 2OIEOA0Y 135303 oy

CEO
ca.
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i UTTAR PRADESH POLLUTION CONTROL BOARD
AN Bullding. No TC-12V Vibhuti Khand, Gomtl Nagar, Lucknow-226010

' Phone:0522-2720828,2720831, Fax:0522-2720764, Emall: info@uppch.com, Webslte: www.uppch.com
B CONSENT ORDER
Ref No. - 104817/ UPPCB/Clrcle3(UPPCBHO)Y/CTOMI/SHAMLY/2020 Dated : 01/04/2021
To,

Shit KULDEEP SINGH
W/s DEVANSH INFRA
GataNo ;

é@,ﬁ?,ﬁg.sg,ﬁim‘ﬁzﬁ?m,ﬁa,ﬁ‘&.?(}.?i.?2.?33:.]1‘82:11.83,84;314m,86.8?.§8.396,3¥ 0,311,312m,313m,317m.32
1m,322/39(gata no 85, 273, 320 area 0.30ha for haulage road)Village Nanglaral Ahatmal Tehsil Kalrana

SHAMLI
Sub:  Consent under sectlon 21/22 of the Alr (Prevention and control of Poltutlon) Act, 1981 {as amended)
to Mfs. DEVANSH INFRA
Reference Application No. 9606865 Dated : 01/04/2021
L

&
3

With reference to the application for consent for emission of alr pollutants from the plant of Mls -

DEVANSH INFRA. under Air Act 1981. It is belng authorised for sald emissions, as per the
standards, in environment, by the Board as per enclosed condlitions .

This consent is valid for the period from 01/01/2021 to 31/12/2025 . .

Inspite of the canditions and provisions mentloned In this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditlons under section 21 (6) of the
Air {Previntion and Controt of Pollution) Act, 1881 as amended.

This consent Is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Nishi Kumar Chauhan S2u5 ety ke e

CEQ
C-3.

Enclosed : As above

(condition of conseat):

Copyto:  Reglonal Officer, U.P. Pollution Control Board, Muzaffarnagar,

Nishl K oy -
umnar Chauhan S s v

CEO
e
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3(a)
3v)

3

o, g

;=

di*

U.P. Pollution Control Board

Dated : 01/04/2021
CONDITIONS OF CONSENT

This consent is vaild only for the approved production capacity of Mining of Sand -354440 Cublc
Meter/Annum. | : |
This consent 1s valld only for products and quantity mentioned above, Industry shall o tain prior
approval before making any modification In product/ process /fuel/ plant machinery falling which
consent would be deemed vold,

The maximum rate of emission of flue gas should not be more than the emlssion norms for the
stacks.

Alr Pollution Source Detalls.

; - Alr_?sﬂégqng_&ﬂumg Detalls o
S.No Aixé Polution | TypeofFuel | StackNo. | Parameters Height
) ource _
1 1I5KVADG |  Diesel 1 Bulphur | As per Norms
Set Dioxide _
The emissions by various stacks into the environment should be as per the norms of the Board .
. Emission Quallty Details Detail

__S.No Stack No Parameter Standard
1 1 Sulphur Dioxide As par%f_g% Rules

Quantity of other pollutants should also be s per the norms preseribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industey
approved by the Bﬁarﬁpshtwid be installed In their premises ii%eif ,F i 4 LY oad
The modification or installation in the existing pollution control uipments shoule 1e onl
prior approval of Board . equipments should be done only by
The operation of air pollution control system and maintenance be done in such a way th
juantity of pollutants should be In accordance with the standards preecrtt o b A
EC{c@r u%hezgvise mandatory . andards prescribed by the Board/MoEF &

ae é};ﬁ% {Ie:f ;vaiﬁ;msa ;‘gé ft;fgimre emlsstons chimney/stack as per the norms of the Board/M OEF

The unit should subinit the stack ons mi ne rénot :
ould sut z:;iéh thé :tar:k emissions monltoring report within one month from issuance of

consent order along oint wise compliance re f sen ;
monltering report should be si:x%m ftted B port of the consent order . Further quarterly

The Unit will file the renewal appll B B s : .
oy Eﬁn&iﬁémz renewal applicatlon at Jenst 2 months prior to the expiry of this Order.
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1. ’ffgia consent Is valid for Mining of Sand -354440 cubic Meter /Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green

Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3.In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterloration, The Canopy and proper exhaust stack shall .
maintained according to resides and human scttlement of nearby area, C

4, Industry shall comply the all condltion of Environmental Clearance {ssued by SLEIAA dated-
22.01.2020. | . |

5. The Board reserves the right to revoke this consent to establish which Is being granted to the sald
Industry at any time in case If the industry Is vlolating any of the condltlons of the consent to
establish.

6. In case of violation of above mentioned condltlons or any public complalnt the consent shall be
withdrawn in accordance with law,

" 7. Industry shall submit first compliance report with respect to condltions Imposed within 30 days of
Issue of this permission.

8. Industry shall submit monitoring regezts of all stacks and amblent alr quality from a certified /

?}?przgmi laboratory under E.P. Act 1986 within a month of starting the commercial production in
e plant.

9. Industry shall comply with various provisions of Air (Preventlon and Control of Pollution) Act
1381 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
agpiimble tules notified under E.P. Act 1986. 5
10. The unit shall obtain gﬁnr consents In the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sefs or alteration of existing emission sources in
11. The industry shall sub

_ : mit the permission from the CCWA/State Ground Water Authority within
3 months failing which consent shall be deemed automatically cancelled.

12. Industry shall not use more than 2 KLD water for domestic purpose and shall not use more than
12 KLD water for dust suppression process,

accordance with section- 21/22 of air Act 1981 (as amended respectively).
13. Industry shall comply the all conditions imposed in the N0£ -

ssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Nishi Kumar Chauhan owae ¥~

Thavhan
CEO

Dotw 0UL04E1 1508 w23y
’ C&*
’ ¥

£
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